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Ref. No: IRDAI/HLT/CIR/MISC/053/03/2021 feAi®/Date:19.03.2021
LIELE |
Circular
ufd/ To,
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CEOs of Life, General and Standalone Health Insurance Companies (Except AIC
& ECGC) and TPAs

favg: =g 41 gral &1 AueE

Re: Health Insurance Claims Settlement

1. faftrsr S uiferdt Qareit & aR H AT UifeRly YRSBI/EIAER! B IUd B O &

foTT SR & Ty H LIRSS (XY o) fafam, 2016 & fafam 33 (@rea
ofar ufafal & ddy & Srearell gRT ddie o Jaret &t fFgfa), ¢k fafm 30
(RaTRy Gyl &1 ysied) R fafgd 27 @Medl gR1 ad &1 Huer/sralpa),
SMSIREITIE (T Uer UHep-Tarey Jart) fafaw, 2016 & fafaw 213) @& () @)
& gauEl 3R IRTA Tgu: SIS SRS LSS AT AN SHIS SR/AtTd311$/059/04/2019
fEifed 10.04.2019 Pt 3R T S fiid fawar ST 81

Reference is drawn to the provisions of Regulation 27 (Settlement/Rejection of claim
by insurer), Regulation 30 (Administration of Health Policies) and Regulation 33
(Engagement of Services of TPAs by Insurers in relation to Health Insurance Policies)
of the IRDAI (Health Insurance) Regulations, 2016, Regulation 21 (3) (c) (1) (b) of
IRDAI (Third Party Administrators - Health Services) Regulations, 2016 and circular
Ref: IRDAI/CAD/CIR/PPHI/059/04/2019 dated 10.04.2019 regarding information to be
provided to the insurance policyholders/claimants about various insurance policy
services.

2. TIeRft YRes P, 1d & T & fAfie TRi IR WP 3R TR Ja-1 U g1 9, T8
ffard g for it dfireal ufshane wifua &1 Ifcafad alko femifed 10.4.2019 &
WiaR o1 6 Ry 2, ot dwresdt, a8 gRfEd 3 i Wf yonfera? wifid @t o §
dife uiferft 4R, ST & o qrR SRy rRidi/ed! & fRUfa &1, FRR
YR W, JeATSe/AIea/uy a1 fhdlt 3= Wftigrd Saae e ATend | Ul & b | fRufa
T R DI TG o 0 ¥ 390 ey H FH0ig o A1 g1d &1 e off wnfia ghmi

It is essential that all insurers establish procedures to let policy holders get clear and
transparent communication at various stages of claim processing. As specified in the
within referred circular dated 10.4.2019, all the insurers shall ensure putting in place
systems to enable policyholders track the status of cashless requests/ claims filed with
the Insurer/TPA through the Website/Portal/App or any other authorized electronic
means on an ongoing basis. The status shall cover from the time of receipt of request
to the time of disposal of the claim along with the decision thereon.
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Where claims are processed through TPAs, the insurers are permitted to let their
respective Third Party Administrators operationalize the claim tracking mechanism.
The policyholders shall be invariably notified in all the communications, the location to
track the claim status.
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Insurer shall ensure that the repudiation of the claim is not based on “presumptions
and conjectures”. As specified in the IRDAI (Health Insurance) Regulations, 2016,
where a claim is denied or repudiated, the communication about the denial or the
repudiation shall be made only by the Insurer by specifically stating the reasons for
the denial or repudiation, while necessarily referring to the corresponding policy
conditions. The insurer shall also furnish the grievance redressal procedures available
with the Insurance Company and with the Insurance Ombudsman along with the
detailed addresses of the respective offices. Claims shall be processed in a
transparent, seamless and efficient manner within the prescribed timelines.
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Insurer shall also ensure that the policy holder is provided with granular details of the
payments made, amounts disallowed and the reasons for the amount disallowed as
specified in the within referred provisions of IRDAI (Third Party Administrators - Health
Services) Regulations, 2016.

6. SATG T 3R AT &1, SieT +ff 9L 8, S ard 0 ¥ 37 Srgewn o1 3rgurer R
ERS EI R NIARIGI

Insurers and TPAs, wherever applicable, are advised to ensure compliance of these
instructions without fail.
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This has the approval of the competent authority.

gaTed / Sd/-
(SHdTeg TR/ D V S Ramesh)

HEIUIYP (FATRA) / GM (Health)
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